
a s  follows : - 

.levied and collected, save as hereinafter providedj: a duty 

Ma,rch, 1931 ; or 

has been put in course of transmission to the seller 

Price I onn.n or, lid.] .., 



I 

before the 1st day of March, 1931, and the seller's 
tlccoptnnce has been put in course of transmission 
t3 t he  h y e i  befoire the 20tZr-day of-Ma~eh-, 1931 : - - - 

Provided that in all cases documents showing that the 
contract of sale has beell made under these circumstances are I 

deposited with the Customs Collector before the 1st day of J 
May, 1931. 1 

(2)  Where in the opinion of the Custolns Collector it is 
doubtful whether any consignment of wheat is exempted from 
duty under sub-section (1) or not, the Customs Collector shall 
assess and collect duty thereon as if it were not exempted; and, 
on proof being furnished to his satisfaction within three 
months of the collection of the duty that the consignment of 
wheat is exempted, he shall make a refund of the duty col- . 
lected. I 

4. Notwithstanding anything contained in Fart  V of 
Schedule I1 to the Indian Tariff Act, 1894, or in section 4 ~ 1 1 1  of 1894- , 
of the Indian Finance Act, 1931, the duty of customs to be 
levied and collected on wheat flour imported into any port 
to  which this Act applies shall be a t  the rate of two rupees 
per hundredweight. 

1 t 
5. (I) I f ,  after such inquiry as he thinks necessary, the 

L duty. Governor General in Council is of opinion that the duty of 
h customs imposed by section 2 has become unnecessary or ex- , 
i 1 
I cessive, he may, by notification in the Gazette of India, remit 
$ 
i. such duty or reduce it to such extent as he thinks fit. ! 

(2)  I f ,  after such inquiry as he thinks necessary, the GOTT- 
ernor General in Council is of opinion that the duty of 
clistoms imposed by section 4 is excessive he may, by noti- 
fication in the Gazette of India,- 

(a)  reduce such duty to such extent as he thinks fit, but 
not so as to make it lower than an ad valo~em.  duty 
of twenty per cent., or 

(b) declare that section 4 shall cease to have effect. 


